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-1 ' 0.A/350/1422/2019

‘CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

0.A/350/1422/2019 Date of Order: 17.02.2020

Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Amal Kumar Deb Applicant
Versus

Union of India & Ors. ... - Respondents

For The Applican‘-t('s): Mr. A.Chakraborty, Counsel |

For The Respondent(s): Mr. R.K.Sharma, Counsel

ORDER(ORAL)

Ms. Bidisha Banerjee, Member (J):

Heard Ld. Counsels for both the parties.

2. Applicant has preferred this O.A. to seek the following refiefs:

“An order do issue directing the respondent to grant training
(teaching) allowance in favour of the applicant since the -

" date of joining in Civil Engineering Training Centre, South
Eastern Railway as he worked as Facufty member and also to
grant arrear.” ‘

3. At hearing, Ld. Counsel for the applicant prayed liberty to withdraw
the O.A. to prefer a representation to the authorities to seek the benefit of

‘the orders passed in O.A. No. 104/2013.

4. Ld. Counsel for the respondents has no objection towards preferring

representation and its consideration in accordance with law.
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5. Therefore, as nothing is left for adjudication, with the consent of both
the counsels but without entering info the merits of fhe matter, We dispose
of this OA with liberty to the applicanfc to prefer a comprehensive
.re.presentation to thé competent authority, enclosing copy of the decision to
be relied ubon by him, within a period of two weeks from t.he date of reteipt

of a copy of this order.

6. In the event such representation is preferred, the competent
respondent shall duly consider the same and pass appropriate speaking order

in accordance with law.

7. If the applicant is entitled to the benefits, the same be extended within

a period of three months from the date of receipt of the representation.

0.A. is disposed of accordingly. No costs.
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